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Hon'ble Shri Justice G. Ramanujam,
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&,

Hon'ble Shri C. Venkataraman,
Administrative Member

(o RDE RW}«O/L’/M Veee (Janrman)
In this case, the interim order for a period
of six weeks ﬁas been passed against the appointment
of outsiders other than Reserved Traiped Pool
candidates in the alwaye Division in any of the
existing vacgncies; However,}a perusal of para 6(ii)
of the app;ication showsrthat an exceptiop haé beep
‘ méde in respect of'appointments made on‘cbmpassionate
groumds: ant Hwever,vithout referencs o the exception
‘blanket interim ¢rder has been granted in the matter
of appointments of persons in the Reserved Trained
éoql. Now it is pointed out by the cognéel for the
re5pondenté 4 & 5 that persons who have beeh H
appointed on\coépaSsiqnate gfouﬁds by orderg¢dated
16.5.1986 and 2.1é.1986 are not in a position té
take up the  posps in view of #hg inter;m o;dgr
passed in this caée. Having régard tq the fact that
it is on;y'the outsideré qther than the persons
appointed on compassionate groundvawﬁrﬁévigﬁ%yﬁgaa%
N L . T ek
#hg intgrim‘orderf we hgreby dirgctﬁfhe.inggrim order
passed by the Tribunal will nqt»stand in the way_of

-respondents 4 & 5 joining te the post to which they
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are posﬁed on coﬁpassionate grounds. Theiinterim
order passed on 6.2.1987 stands acco?dingly modified. .
2. Having regard to the counter affidavit filed by
Fhe respondents 1 to 3, the prayer sought for by ghe

applicants in the main apblication O.A. 102/87 can be

»allowed straightaway. The applicants' claim in the

: ‘ though
main application is that/they were met selected and

' kept in the Reserved Trained Pool for short RIP, they

should be considered for appointment as against regular

~vacancies instead of bringing people from outside.// The

. Department has already issued directions that'ekcepting

~ appointments on compassionate groundj no outside
e e S

candidates will be appointed in preference to the

persons who are kept in the RTP., Even in the counter

‘affidavit filed before us, the respondents have stated

that in view of the imposition of the ban of filling
up o€ the posts with effect from 1.4.1987 by the

Government of India, they are not in a positionvto

- absorb the RTP candidates. Now that the ban has been

lifted, the persons in the RTP will be considered in

their turn for absorption in the future vacancies.

At present, there are no existing wvacancies in the

Alwaye Division for absorbing persons from the RTP.

Now thatfthe respondents have categorically stated

in the counter affidavit filed before us that the
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RTP candidates will be considered for absorption in
28 oA
their turn in the future wvacancies and thathwhen

vacancies arise, the applicants‘praYer may be allowed.

The respondents are therefore,directed to consider the

i
absorptlon of the applicants for regular vacancies
according to their turn and no outsiders could be
brought in before exhausting the RTP list. This is
. ] . .. . o J
howeVer;subject to the exception'we have already
- £ _ b
referred toAFhe respondents 4 & 5 who are persons

appbinted on compassionate ground.

3. The application is allowed accordingly.
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(C. Venkataraman) (G. Ramanujam)
Administrative Member Vice Chairman
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